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IN THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 645 of 2023 

 

IN THE MATTER OF:  

LALIT KUMAR JAIN            ...APPLICANT  

VERSUS  

STATE OF UTTAR PRADESH      …RESPONDENT  

 

ACTION TAKEN REPORT ON BEHALF OF THE EXECUTIVE OFFICER, 

NAGAR PALIKA PARISHAD BARAUT, UTTAR PRADESH ALONGWITH 

THE SUPPORTING AFFIDAVIT. 

 

MOST RESPECTFULLY SHOWETH: 

 

1. That in compliance with the Hon’ble National Green Tribunal’s (NGT) order dated 

10-09-2024, passed in Original Application No. 645/2023, titled Lalit Kumar Jain 

Vs. State of Uttar Pradesh & Ors., this compliance report is respectfully submitted 

on behalf of the office of the District Magistrate. The Hon’ble Tribunal directed 

Respondents Nos. 2 and 3 to recover environmental compensation of ₹2.30 crore 

from Nagar Palika Parishad, Baraut, for non-compliance with waste management 

practices during the period from 01-07-2020 to 30-04-2024. This report outlines the 

actions taken to comply with the directives and achieve the objectives of the Hon’ble 

Tribunal. The order states: 

“….4. Though Respondent No. 2, District Magistrate, Baghpat is served, 

but no one is present on behalf of Respondent No. 2 to assist the Tribunal. 

…8. In view of the above, we also allow Respondents No. 2 and 3 to file a 

fresh action taken report within six weeks by way of affidavit through 

efiling. 

.. 9. List on 13.12.2024….” 
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2. That its submitted that on 27-08-2024, the Uttar Pradesh Pollution Control Board 

(UPPCB) issued a demand letter specifying the imposition of ₹2.30 crore as 

environmental compensation on Nagar Palika Parishad, Baraut, in relation to the 

discharge of untreated wastewater into the Mirapur Rajvahe canal and non-

compliance with environmental norms. Out of this amount, ₹10 lakh has been paid 

to UPPCB through RTGS as an initial installment, reflecting the Parishad's 

commitment to fulfilling its environmental obligations. The remaining amount is 

being arranged, and the Parishad is in active consultation with the State Government 

for further financial assistance to ensure timely compliance with the demand. Copy 

of the RTGS Payment Receipt for ₹10 Lakh to UPPCB’s account dated 28-11-2024 

is annexed herewith as ANNEXURE-1 

 

3. That its further stated that this Status Report is being submitted in compliance with 

the directions issued by this Hon’ble Tribunal on September 10, 2024, in the above-

captioned matter. Pursuant to the said directions, the Nagar Palika Parishad, Baraut, 

has undertaken extensive measures to address the issues concerning the prevention 

of polluted water discharge into the Mirapur Rajvahe canal and the enhancement of 

its cleanliness and structural integrity. 

 

4. That it is respectfully submitted that the total discharge of wastewater into the canal 

is currently estimated to be 1.5 million liters per day (MLD). This wastewater is 

directed to the Makhraj drain, where temporary treatment is being conducted through 

the process of phyto-remediation. Phyto-remediation, though a provisional solution, 

is a scientifically accepted method to improve water quality through natural processes 

until a permanent solution is implemented. Copy of the related water drainage layout 
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plan, clearly depicting the flow patterns and the alignment of drains and canals within 

the Baraut region of District Baghpat, is annexed herewith as ANNEXURE-2 

 

5. That the Nagar Palika Parishad has already procured a total of 8431.23 square meters 

of land for the construction of a Sewage Treatment Plant (STP). A Detailed Project 

Report (DPR) for the proposed STP, dated December 3, 2024, has been carefully 

prepared and submitted to the State Government for approval. Once operational, the 

STP will serve as a permanent, scientifically robust solution for the treatment and 

disposal of sewage, thereby significantly reducing the environmental burden on the 

canal and its surrounding areas. Copy of the Detailed Project Report (DPR) for the 

proposed Sewage Treatment Plant (STP), dated December 3, 2024 is annexed 

herewith as ANNEXURE-3 

 

 

6. That it is further submitted that significant infrastructural development works are 

underway along the Mirapur Rajvahe canal. These works are aimed at ensuring 

structural stability, preventing untreated wastewater discharge, and maintaining the 

ecological integrity of the canal environment. Specifically, robust retaining walls are 

being constructed along the canal banks to prevent erosion, control seepage, and 

provide a stable boundary. The total planned length of these retaining walls is same 

is 2650 meter out of which 1250 has already been made by the NPP baraut 

furthermore after the order 497 meter is under process the remains only 903 meter it 

will be done once the amount for the same is sanctioned by the concerned department 

and all efforts are being made to expedite completion. A copy of Details of the 

workforce and the assigned roles for the construction of the retaining walls along the 

Mirapur Rajvahe canal and geotagged photographs., is annexed herewith as 

ANNEXURE 4. 
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7. That This DPR has been sent with the recommendation from District Magistrate, 

Baghpat to the Principal Secretary Urban Development along with copy of DPR with 

a request to sanction the same in light of hon'ble NGT order dated 10.09.2024. The 

copy of the above letter dated 04.12.2024 is annexed with as Annexure-5. 

 

8. That to further reinforce the canal’s environmental integrity, pipelines are being laid 

out to channel untreated water into the main drainage system, thereby preventing any 

uncontrolled entry of pollutants into the Mirapur Rajvahe canal. This measure is 

crucial to maintaining the ecological balance and ensuring long-term water quality 

improvements. 

 

9. That in addition to the infrastructural interventions, the process of phyto-remediation 

has been strategically implemented at points where wastewater infiltrates the canal 

and the Makhraj drain. Prior to the commencement of phyto-remediation activities, 

water samples were collected and analyzed to establish baseline pollution levels. 

Subsequent tests conducted after the application of phyto-remediation techniques 

have indicated a marked improvement in water quality. Certified laboratory reports 

and photographic documentation, capturing the condition of the canal before and after 

the implementation of phyto-remediation, substantiate these positive outcomes and 

have been submitted for the kind consideration of this Hon’ble Tribunal. 

 

10. That simultaneously, the Nagar Palika Parishad has embarked upon public 

engagement and awareness initiatives to prevent waste dumping into the canal. 

Prominently placed flex boards instruct residents against disposing garbage, cow 

dung, or household wastewater into the canal. In addition, notices have been issued 

to property owners adjacent to the canal, warning them of the legal and regulatory 
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consequences of non-compliance. These steps are being enforced rigorously, 

emphasizing community cooperation in environmental protection. 

 

11. That to sustain cleanliness around the canal, door-to-door waste collection services 

have been implemented in wards 17, 18, 19, and 20. Specialized vehicles and trained 

operators are deployed to ensure efficient waste collection and management. 

Sanitation inspectors regularly supervise these operations, further ensuring adherence 

to cleanliness standards. Moreover, the Irrigation Department conducts seasonal 

cleaning of the canal at designated intervals, the most recent cleaning drive having 

been completed in November 2024, thereby maintaining hygiene and preventing 

siltation. 

 

12. That the Nagar Palika Parishad remains unwaveringly committed to fulfilling its 

obligations under the orders of this Hon’ble Tribunal and adhering to the relevant 

environmental regulations. By implementing these measures—ranging from 

infrastructural improvements to community education and enforcement actions—the 

Parishad strives to achieve a sustainably managed canal ecosystem and a cleaner 

environment for the citizens. The Parishad stands ready to provide further updates as 

may be required by this Hon’ble Tribunal. 

THROUGH 

 

PRIYANKA SWAMI 

Advocate 

Counsel for the State of UP. 

F- 13, Ground Floor, Jangpura Extension, 

New Delhi- 110014 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 645/2023 

Lalit Kumar Jain 

Versus 

State of Uttar Pradesh 

AFFIDAVIT 

Applicant 

.,I 

Respondent 

I, MANOJ KUMAR RASTOGI aged about 56 years s/o Sh.B.P. RASTOGI is 

presently posted as EXECUTIVE OJ!FICER,NAGAR PALIKA PARISHAD 
. . 

BHARAUT. 
P111ently at New Delhi 

1. That I am posted as stated above and well conversant with the facts of the 

present case and as such competent to swear this affidavit before this 

Tribunal. 

2. That the accompanying Affidavit has been drafted by our counsel upon my 

instructions. 

3. That the contents of the accompanying reply are true and correct and the 

knowledge has been derived from official records and n?thing material has 

been concealed therefrom. 
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DEPONENT 

VERIFICATION 

fi d 1 ffi 
. N O gdll t'.t' ,._~ 

Veri 1e on so emn a rrmat1on at ew Delhi on this __ .h'tdf LUZ.If. 2024, 

that the contents of the foregoing affidavit are true and correct to the best of my 

knowledge and no part of it is false and nothing material has been concealed 

therefrom. 

~~~& 
DEPONENT 
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3m{ lltw ffl'lil, M•-tJI 

• q3a 10Milll,zo24-zs 1brill' olf fbiHc,202• 
fh1r :· 11r• • lftil 31"iii(UI, ;rf IRfr al ~ Jll-V• 1iAf 645/2023 

al 18ftil Jib tt,ris 10.09.2024 Ir ,,.. ii 

~. lli(ilt t fl, ~ ·IPllra' dlt illlf Ql~iM ·llfm 1Btcf tJ 
IRI iPlh a IR ~ t-'Hi11c1 ~ 31 ua1ft;a 1'Rl' 3lltl ·• P # ;wro ~ fftw 
:,w~cKca1 1m ~ev• 1r&'ZIT 645/2023 'iilffra R am rnR ah m:ar ,at ft-thr 
10.09.2024 ft f.lMcld Jnt.r Q1ftif 1'Rl' -
1. In this original application, the Tribunal Is considering the Issue · or discharge 

of sewage In the Irrigation Canal known as Rajwahe · within the llmlts of 
Municipal Coundl; Baraut. 

2. After the previous order, a status report on behalf of Respondent No. 3, 
Munldpal Council, Baraut has been tlled. The photographs endosed is 
Anne~re-9 to that report show the pathetic condition of the canal. The canal 
appears to be full of sewage and garbage whereas It Is meant for carrying 
the water for Irrigation. If such pollu~ watar Is used for irrigation, the 
consequential health hazard will be serious. 

3. we also find that though Uttar ·Pradesh Pollution Control loard (UPPCB) has 
levied the Environmental Compensation (EC) of '2.3 crores at ·the rate of ,s 
lakh per month for the perlocl from Ot.O7.2O2O to 30.04.2024 and the 
communication dated 27.08.2024 his been sent by the UPPCB to the Collector, 
Baghpat for the recovtl')' of' EC' but tlll now the EC has not been ~covered. 
The violation 1s continuing and .,rom the reports, It Is not reflected that any 

.~:-"!f!:'"ctlve step at the ground level has been taken to prevent the-discharge or /1/,:.,_,- ~,~. y ~ 

ir~f:~ ~~\ 
~\~~!~:1 
'->bv.JJf. f 
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I 
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sewage In the canal. Thoref ore, for aubsequent period• or vfolatlon also, EC 
Is required to be Imposed and recovered. 

4. Respondent No. 3 has also not taken effective steps and there Is a clear 
violation of the ludgment or the Hon'ble Supreme Court In the matter of 
Paryavaran Suraksha us. Union of lndla reported In (2017) 5 sec 326, as · even a~er the explry or three years period from the date of Judpment. the STP hu not been set up and there Is no effective step for preventing the sewage from ftowlng In the canal. 

S. Counsel for Respondent No. 3 hu Informed that Baraut is not ·a Municipal 
Corporation but ts a Munldpal Council headed by the Exf!cutlve Officer. Hence~ 
the description of Respondent No. l Is corrected as under: 

Respondent No. 3:- Executive Officer, Munldpal Council, Baraut. 
6. Having regard to the a~. we require Respondent No. · 2, Dlsb Id 

Mqlstrate, Bappat ••d Respand,nt No_. 3, Executive Officer, Banut to appear virtually on the nQt date of bearing and appnlse the Trlbuaal about the steps which have been taken In respect of tbe Issues netted above. 
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